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ACT No. XIII or 1883.

Passep BY THE Governor GEvekraL of Inpra 1w CouncrL.

(Reccived the assent of the Governor General on the 12tk Septém-
: ber, 1883.)

An Act to declare the law in force in certain
lands which have been or hereafter may be
ceded by the Bahdwalpur State for occupa-
tion by the Indus Valley State Railway.

WHEREAS Act X of 1880 (fo declare the law in
Jforee in certain lands annexed to the Multén
District) provides that all enactments which, on the
second day of September, 1879, were in force in the
Multén District and not in force in the lands occupied
by the Indus Valley State Railway, and the works,
premises and stations thereof, within the limits of the
Bahdwalpur State, which have been ceded to the
British Government in full sovereignty by that State,
and have been declared by the Governor General in
Council to be subject to the Lieutenant-Governorship
of the Panjdb, and have by the Lieutenant-Governor
of the Panjib been annexed to the Multin District,
shall he deemed to have come into force in the said
lands on that day ;
and whereas it is expedient to make like provision -
for certain other lands occupied by the same Railway,
and the works, premises and stations thereof, within
the limits of the same State, which have, since the
second day of September, 1879, been ceded to the
British Government in full sovereignty by the same
“State, and have been declared by the Governor Gen-
eral in Council to be subject to the same Lieutenant.
Governorship, and have by the same Lioutcnant-Gov-
ernor been annexed to the same District ; :
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and whereas it is also expedient to make like pro-
vision for any lands to be hereafter occupied by the
same Railway, and the works, premises and stations
thereof, within the limits of the same State, which
may be ceded to the British Government in full
sovereignty by the same State, and may be declared
by the Governor General in Council to be subject to
the same Lieutenant-Governorship, and may by the
same Lieutenant-Governor be annexed to the same or
some other district ;

It is hereby enacted as follows :—
1. Act X of 1._880 is hereby repealed.

2. All enactments which, on the date on which
any such lands as are referted to in the preamble to
this Act have been, or may hereafter be, annexed to
the Multan or any other district, were, or shall be, in
force in that district, and not in the said lands, shall
be deemed to have come; or, as the case may-be, shall -
come, into fome in the said lands on that date.




